IN THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO. 627 OF 2011
(Arising out of SLP(Crl.) No.5424/2010)

HARI SH KUMAR AND ANR. Appel | ant ('s)
: VERSUS:
STATE OF UTTARAKHAND AND ANR. Respondent ( s)
W TH

CRIM NAL APPEAL NO. 628 OF 2011
(Arising out of SLP(Crl.) No.10588/2010)

ABHA SI NHA Appel | ant (s)
: VERSUS:
STATE OF UTTARAKHAND AND ORS. Respondent ('s)
ORDER

Leave grant ed.

W have heard the |earned counsel for the
parties.

Learned counsel for the State of Utarakhand
submts that the State does not want custodi al
interrogation of the appellants if the appellants
are directed to appear before the Trial Court on 17th
March, 2011 (the date fixed for hearing of the case
by the Trial Court). W direct the appellants to
appear before the Trial Court on 17t March, 2011 and

on all other subsequent dates as and when they are



2
required by it. In case the appellants do not abide
by the aforesaid directions of this Court, then the
interimrelief granted to them by this Court can be

nodi fied by the Trial Court.

In the facts and circunstances of this case,
we deem it appropriate to direct the appellants to
deposit their passports with the Trial Court on or
before the next date of hearing and the Trial Court
would also be at liberty to inpose any other
conditions which it deens fit and proper in the

facts and circunstances of the case.

In the event of arrest, the appellants are
directed to be released on bail on their furnishing
personal bond in the sum of Rs.50,000/- (Rupees
Fifty thousand) with two sureties each in the Iike

anount to the satisfaction of the Trial Court.

W request the Trial Court to conduct the

trial of the case on day-to-day basis and concl ude
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the sanme as expeditiously as possible.

These appeals are disposed of wth the

af orenenti oned observati ons and directions.

( DALVEER BHANDARI )

( DEEPAK VERMVA)

New Del hi ;
February 25, 2011.



